IN THE CENTRL ~DMIMSTRATIVE TAIBUNA ( 10 )
PRINCIPA. BENCH D o

O srre NO #49 93 .
CA NQQ.LS.].J/ .
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04 No. 1540/53"

New Ue lhi, dated the 6th July, 19%4.

Hon'ble Sh, N, V.Krishnan, i Chai rman
Hon'ble Smt, Lakshmi Swa:inathan, Me mbe r

1; Shri Ram Nath 4
Resident of 137 Krishi Kunj,
I.A.Rd . Pusa, De 1hi .

2 Shri Diwender Thakur,
o 272, Krishi Kum
ype-II I.AsRl PUSI.
Ne w Del‘li
3. Shryi Mzhesh Ral

o 1694, Krishi Kunj
sAeR .1 -ﬁusa, 1hs

) Ipplic ants
V/s

1. Dizectnr General, Indian Gounsil
of Ag;:.lbsearch l(ri.shi. Bhavan,

2. Director, I1.A.RJ, Pusa, NewDelhi,
see &QM¢NtS

< (% v?cate Sh.Mmoj Q'xatterjee vith MS
yer _

(Hon'ble Shri N.V.Krishman, i Chairman (A))
‘ The = three cas#s are taken together as

they involwe similar issue and it is claimed that these
- as
can be disposed of on the same line s/OA 2414/93. Fer

the pumpese of detailed consideration, OA 1495/93 is
taken into acceunt, The qopl.ic ant therein was engaged
in Nev,, 1985 By the IInd re spond nt i.o. Indian
Agr.fe ¢ arch Institute,Pusa on a casual basis, His

services wre dispensed in Nov.',l990. He was re-engaged




in1991 and centiwed to be empl'oyed, tiil 1992, The
aplicant has filed a conselidated statement of his
attendance at Ann.As2. The ¢ indicate that he has
actually worked fer 40 days and 60 days respectiwely
inthe ye ars 1985 and 1986. Ne such certificate is
svailable from 1986 to 1991 stating that re spencents
" have net given certi icates. For 1992, the period :
comes to 180 days. The q:plicmt seeks his regul ari satien.

It is stated that he has not been considered for

appointment theugh his junio'rs havé been appeinted
by the respongents. In these circumstances, this Oa T 4
has been filed tedirect the ms;:snd%nt# teo ;)po;i.nt
the applicant on a recjul ar basis in greup ' po"st‘

with all censequential bermefits,

2. The secend respondnt has filed § reply
st ating that the applicant was engaged as daily padd

lsbourer and was discharged after the specific joh

or*\hich he ﬁas engaged was finalised jeb. It is

stated in para 4.10 of the reply as fellewsi-

* thatthe cem;ent‘s ef paragraph 4,10, are
_totally wrong and hence denied, It is

abselutely wreny to say that the resgpendents
hawe ebtaired a list of new candidates from
Emplo-yment Exchange and recruited eutsiders
nd juniers in preference to the applicant
as alleed. The respondent - Institute has
 been maintaning a listof the Daily Paid
Labeurers whe has completed 240 days ef
engagenént in the Institute and the Rstitute
had been engaging these Daily Paid Labeurers
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in preference to the Daily Paid Labewrers

sponsored by Employment =xchange. However, now the

Institute is preparing a comprehensive list of

Daily Paid Labourers who have worked with the
re spencents and is engaging those Uaily Paid

" labourers in preference to the junicrs and

outsiders.

£

The Re spondents-hstitute in pursuance to the

ge sponse to their circular ef October, 92 has

prepsred a tentative list of Dally Paid Labourers

to engage them as and when required, However, the

Re spondent-Institute is issuing a public notice
and callingfupen all the Daily Paid Labourers %o

Rgister themselves alengwith their previeus
e:bgagement particulars so as prepare a final
- and conpze'hendve list for future engagement. A
Copy of the Daily Paid Labourers whe have
conpleted 240 days and a tentstive list of
'Daily Paid Labourers who have respended to the
circular dated 31,10,92 is enclesed herevith
+s AnnJR.1 (Cellectively). The applicant whe

registered his name with the answering respendent
in re ponse te the said circular has been palced

in the above said provissnal list at sl.Ne, B0
( sic = 295) The applicant shall be epgaged

- as and_vhen need arises as per his pesition in the

setﬁoﬁty list.*

3. : 'Ihe mpplicant has not been engaged for 240 days.

in «any one year and therefore, his name is net included

in the first list which shows th& nams of Daily Paid
Labourers vhe has put in 240 days in one year {(ann .R.1)
In the IInd list,the nams of the DPdlols) who have
ebtained erdk ry from the court are shown, The third list

shows the mames of the Daily Paid Labourers vho have

‘r.‘..
{




=l

s:bbmitted the certificates, thoughthey have not -
bee=n worked for 240 days in any one ye ar. The gplicants
nam gpear at Sl ..No,295, Therefore, this gplicatien

can be disposed with 'suitable directiens to the

re spondent s,

4, Befere that is dome, it is necessary te state
that in OA No, 1515/93 , the gpplicent is similarly
situated, His name alse ppe ars at Sl .No,l20,Likewi e,
the name Qf the applic§nt in OANe, 1540/93 figures

at sl.Ne,152.

S5« All these mplica_n‘ts are entitled te directiens
te the respondnts as 2414/93. Accerdingly these
wplications are dispesed of vAth the follewing

directions $=

i ). netice that the names eof thes gplicants

‘have been entered in the third list prepa red
by the respondents {an,R,1) i.e.list of persons
who have submitted their experience certificate

but not completed 240 dsys} in any one year. These
;.pplicants are therefore, entitled to ke engaged
on casual basis, in case, the need for such

engage ariss, in‘pzefezence te those who hawe

rendered less total sewice as a casual lsbourers thanj

them.

ii) In cas the re spendents consider the question
of regulsrisation of persons who have been

engaged for 20 days, but not in one year, the

case of the spplicants for regularisations sheuld

also be censidered on that basi.s.)ac cerding te
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4 . _ - : . their tums based on their seniority reckoned .
el . on the basis of the total number of days : =

~ worked by *bhe;i as casual 1d§onr-o¢s.

. . RSy, ’

' 6. O.h. is digposed of with the above directions
~ Mocests G, ek j
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(Sutt L akshl Swamiriathan )




